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Issue notice on the alleged contems
ners to show cause as to why conFeinp L g
proceeding shall not be initiated agains!
them. Nctice is returnable by one month.

Iai_stf gm»‘ 10.12.1998 for show cause

and further order. ;

Vice~Chairman

on the prayer of Mr a.K.Choudhury
cn behalf cf Mr S.Ali the case is
adjourned toO 12.1.99«

ot ~
5
y :
£

Member vice-Chairmar



@ P 3i)9g

L
Notes of the Registry Daﬁeh Order of the Tribunal ‘ .
| 12.1.99 On the prayer of Mr I.Hgssagn'on
/) /1. TE o | v
, behalf of Mr S.All,learned counsel for
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27 .1.99 - n the prayer of Mr S.ali,learned
- counsel for the alleged contemner the
C7_,,72,”"5?5? case is ‘adjourned to 2.3.99 for order.
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5.4,99

A mention has been made on behalf
of Mr.A.Ahmed,learned counsel for the
petltloner for two weeks ad journment,
Prayer allowed,

List on 23.4.99 for order.,
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The respondents in 0.A.N0.193/97
have filed Writ Petiton against the
order passed by this Tribunal. It is
informed that the Hon'ble Gauhati High
Court has already issued notice. In
view of the above we find no ground to
proceed with the Contempt Petition.
Accordingly the Contempt Petition is _
closed. However, the petitioners are at
liberty tc file a fresh application

after the order passed by the Hon'ble

Gauvhati High Court, if so advised.
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